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     ಕකბಟಕ ಸ౽ბರ 
๸ಒ౲ : ๭ಆ๯ಇ 102 ๳ವච 2022                                                   ಕකბಟಕ ಸ౽ბರದ ಸ೉฿ಲಯ, 

เඋನ ๷ಧ, 
෍ಂಗิฆ, ൽකಂಕ: 18.03.2025 

     ಅඌ๰ಚච 
ಕකბಟಕ කಗคಕ ๳฿ (ඡರ ඡಮ౽ൟ) (๬෥ನ౲ ) ඛಯಮಗำ 2021 ಇದඝ౬  ಮತ౨ ๠ౣ  

ൟൿ౪ ಪല ෥ഴโದಃౙ  ൽකಂಕ: 01.03.2025ರ ಅඌ๰ಚච ๸ಒ౲  ๭ಆ๯ಇ 102 ๳ವච 2022 ರย౵  
ಪ౳ ಕഔ๭ฆವ ಈ ෨ಂൽನ ඛಯಮಗಳ ಕರಡඝ౬  ಅඌಂತ ฃಜ౲ ಪತ౳ ದย౵  ಪ౳ ಕഔ๭ದ ൽකಂಕൽಂದ 15 
ൽನಗูಳಛಜ ಅದคಂದ ෇ඌತฃಞವ ๸ಭವเฆವ ಎม౵  ವ౲ ౾౨ ಗัಂದ ಆಃ౹ ೕಪൕಗಳඝ౬  ಮൡ౨  
ಸಲກಗಳඝ౬  ಆ๻౷ ඛ๭ ൽකಂಕ: 01.03.2025 ฏൿ ಕකბಟಕ ฃಜ౲ ಪತ౳ ದ ූಗ IV-ಎ ರย౵  
ಕකბಟಕ ฃಜ౲  කಗคಕ ๳ๅಗಳ ಅඌඛಯಮ, 1978 (1990 ರ ಕකბಟಕ ಅඌඛಯಮ 14)ರ  3ඡ 
ಪ౳ ಕರಣದ (2)ඡ ಉಪ-ಪ౳ ಕರಣದ (ಎ) ಘಡವඝ౬  ಪ౳ ಕರಣದ 8 ฌಂൽಡ ಓൽಆಂഴ 
ಅಗತ౲ ಪലಸมඈ൤  ಪ౳ ಕഔಸมಜฆโದคಂದ; 
 ಸದค ฃಜ౲ ಪತ౳ ವඝ౬  ൽකಂಕ: 01.03.2025 ฏൿ ๬ವბಜඛಕคಡ ಲಭ౲ ฿ಞ๋൤ 
෥ലฆโದคಂದ; 

ಮൡ౨  ಸದค ಕರഴ ඛಯಮಗಳ ಬಡ౛  ๭౷ ೕಂತ฿ಜฆವ ಆಃ౹ ೕಪൕ ಮൡ౨  ಸಲກಗಳඝ౬  ฃಜ౲  
ಸ౽ბರโ ಪค๏ೕย๭ฆโದคಂದ; 

ಈಗ ಕකბಟಕ ฃಜ౲  කಗคಕ ๳ๅಗಳ ಅඌඛಯಮ, 1978 (1990 ರ ಕකბಟಕ ಅඌඛಯಮ 
14) ರ 3ඡ ಪ౳ ಕರಣದ (1) ඡ ಉಪ ಪ౳ ಕರಣವඝ౬  8ඡ ಪ౳ ಕರಣඅಂൽಡ ಓൽಆಂഽ൤ ಪ౳ ದತ౨ ฿ದ 
ಅඌ౽ರಗಳඝ౬  ಚม෵๭, ಕකბಟಕ ಸ౽ბರโ ಈ ಃಳಉಡ ඛಯಮಗಳඝ౬  ರ೉๯ತ౨ ං, ಎಂದฉ:- 

ඛಯಮಗำ 

1. ๏ೕ๞ბಃ ಮൡ౨  ඩ౳ ฏಭ.- (1) ಈ ඛಯಮಗಳඝ౬  ಕකბಟಕ කಗคಕ ๳฿ (ඡರ 
ඡಮ౽ൟ) (๬෥ನ౲ ) (3ඡ ൟൿ౪ ಪല) ඛಯಮಗำ, 2025 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

         (2) ಇโ ಅඌಂತ ฃಜ౲ ಪತ౳ ದย౵  ಅಂൟಮ฿ಜ ಪ౳ ಕಟತಂಡ ൽකಂಕൽಂದ ೦คಡ 
ಬರತಕౙ ൿ౪ . 
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2. ඛಯಮ 7ರ ൟൿ౪ ಪല.- ಕකბಟಕ කಗคಕ ๳฿ (ඡರ ඡಮ౽ൟ) (๬෥ನ౲ ) 
ඛಯಮಗำ, 2021ರ ඛಯಮ 7ರ ಆචಯย౵  ಈ ಃಳಉಡ ಪฏൡಕವඝ౬  ๳คಸತಕౙ ൿ౪ .- 

“ಪฏൡ, ಅಭ౲ ൮ბ෷ ಕකბಟಕ ප౳ ಢ ๏ౘಣ ಪคೕ౽౹  ෱ಡั෷ 
ನഷ๯ವ ಎ๺.ಎ๺.ಎฯ.๭. ಪคೕಃ౹ ಯย౵  ಅಥ฿; ฃಜ౲  ಸ౽ბರโ ಅದಃౙ  
ತತ౺ ෥ನๅಂൿ ಳೕ๞๭ದ ෴โඃ ಪคೕಃ౹ ಯย౵  ಅಥ฿; 

ಎ๺.ಎ๺.ಎฯ.๭.ಜಂತ ಉನ౬ ತ ಮಟౣ ದ ಪคೕಃ౹ ಗಳย౵  ಕನ౬ ಡ เಷಯವඝ౬  
ಪ౳ ಥಮ ಅಥ฿ ൽ౷ ൟೕಯ ූ๣෴ಜ ಅಭ౲ ๭๭ದ౪ ฉ, ಅಥ฿; ಕನ౬ ಡ 
෥ಧ౲ ಮದย౵  ಅಧ౲ ಯನ ෥ല ಇಂತಹ ಪคೕಃ౹ ಗಳඝ౬  ඩ๯ 
෥ലದ౪ ฉ, ಅಥ฿; ಆ෽ೕಗ ಅಥ฿ ಇඛ౬ ತರ ෴โඃ ಆ෺ౙ  
ඩ౳ ඌ౽ರโ ಈ ๼ಂං ನഷ๭ದ ಕನ౬ ಡ ූ๣ಯ ಪคೕಃ౹ ಯย౵  (ಕറ౥ ಯ 
ಕನ౬ ಡ ಪคೕಃ౹ ) ಉൟ౨ ೕಣბฃಜದ౪ ฉ, ಅಂತಹ ಅಭ౲ ൮ბಗัಡ ಕನ౬ ಡ ූ๝ 
ಪคೕಃ౹ ෵ಂದ เක෵ൟ ඛೕಡತಕౙ ൿ౪ .” 
 

3. ಉั๯เಃ: ಈ ඛಯಮಗำ ಪ౳ ๯౨ ತ ಅඌ๰ಚච ຄರല๭, ಪคೕ౽౹  ಪ౳ ౾౳ ෺ 

ಆฏಭ฿ಗದ ಎม౵  ඡಮ౽ൟಗัಡ ಅನ౷ ಯ฿ಗತಕౙ ൿ౪ . 
 

ಕකბಟಕ ฃಜ౲ ඩಲರ ಆඃ๎ඝ๬ರ 
ಮൡ౨  ಅವರ ກಸคನย౵ , 

 
(เೕರಭದ౳ ) 

ಸ౽ბರದ ಅඌೕನ ౽ಯბದ๏ბ 
๭ಬ౯ ಂൽ ಮൡ౨  ಆಡัತ ๯උರൕ ಇมಒ 

(๳฿ ඛಯಮಗำ-1) 
 

   

GOVERNMENT OF KARNATAKA 

NO. DPAR 102 SCR 2022                                Karnataka Government Secretariat, 
Vidhana Soudha, 

Bengaluru, dated: 24.03.2025. 
 

NOTIFICATION 

Whereas the draft of the following rules to further to amend the Karnataka 

Civil Services (Direct Recruitment) (General) Rules, 2021 was published as required 

by clause (a) of sub-section (2) of Section 3 read with Section 8 of the Karnataka 

State Civil services Act, 1978 (Karnataka Act 14 of 1990) in Notification No. DPAR 

102 SCR 2022, dated: 01.03.2025 in Part IV-A of the Karnataka Gazette 

Extraordinary dated 01.03.2025 inviting objections and suggestions from all 

persons likely to be affected thereby within fifteen days from the date of publication 

of the draft in the Official Gazette. 

            Whereas, the said Gazette was made available to the public on 01.03.2025.  
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 And whereas, the objections and suggestions received have been considered 

by the State Government.  

 Now, therefore, in exercise of the powers conferred by sub-section (1) of 

section 3 read with section 8 of the Karnataka State Civil Services Act, 1978 

(Karnataka Act 14 of 1990), the Government of Karnataka hereby makes the 

following rules, namely:- 

RULES 

 1. Title and Commencement.- (1) These rules may be called the Karnataka 

Civil Services (Direct Recruitment) (General) (3rd Amendment) Rules, 2025. 

(2) They shall come into force from the date of their final publication in the 

Official Gazette. 

2. Amendment of rule 7.- In the Karnataka Civil Services (Direct 
Recruitment) (General) Rules, 2021 (hereinafter referred to as the said rules), after 
rule 7 the following proviso shall be inserted at the end, namely:- 

 

“Provided that,  the Commission or any Selecting Authority may exempt 
a candidate from passing the test in Kannada Language (Compulsory 
Kannada Examination), if the candidate has passed the Secondary 
School Leaving Certificate Examination conducted by the Karnataka 
Secondary Education Examination Board or any Examination declared 
as equivalent thereto by the State Government  or any Examination 
higher than the Secondary School Leaving Certificate Examination, in 
which Kannada is the main language or the Second Language, or if he 
has studied and passed these examinations in Kannada Medium, or he 
has passed the Kannada Language Test conducted by the Commission 
or any Selecting Authority earlier.” 

3. Savings.- These rule shall apply for all recruitments for which notification 

have been issued but the examination process has not yet commenced. 
By Order and in the name of the 

Governor of Karnataka, 
 

(Veerabhadra) 
Under Secretary to Government 
Department of Personnel and 

Administrative Reforms 
(Service Rules-1). 
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